X In the Central Admhistrmve Tribunal

Allahabad Bench, ALLAHABAD

% Diey/ppicationio... B2/08 CH 9 R .
ORDER SHEET (Contd.)
Date Office Notes Orders of the Tribunal
08 .4.04 20,04,2004
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an ppplication Piled under
section 19 ofthe aA.Txt, 1985
for radressal o f grivance
regarding penality.

Interim relief snuggt:

after scrutiny following
de fects are pointed outg

1.ULl, is not rﬂpr“tﬂted
through propar party.

Yes .,

2. particular of applicant is

lﬂOOIIlp late .
3. Verification is ineomp lete

4, petition is not in proper
form .

pe fects are removed,

List br admission/pgrders

on 20=4=2004 .
o}(/:l)f
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Japplicant.
of Shri K,P.

Hon'ble Mrs., Meera Chhibber, J.M,
Hon'ble Mr, S, C, Chaube, A.M,

Shri S.P. Singh counsel for the
Shri D,P, Singh brief holder
Sinch counsel for the
respondents,

Counsel for the applicant prays for
withdrawing this 0.A. as he wishes to
file appropriate petition.

In view of the statment made by

counse]l for the applicant this O,A. is
diemissed as not pressed. No costs.
N
A.M, JM,

shukla/_



